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THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): So it is agreed
that we will continue the Bill to-
morrow, we won’t conclude today.
REFERENCE TO THE ALLEGED
MOLESTATION AND HARASSMENT
OF WOMEN AND VIOLENCE 1IN
SOME PARTS OF WEST BENGAL

—Contd.

THE VICE-CHAIRMAN (SHRIMATI
‘MARGARET ALVA): Mrs. Kanak
Mukherjee.

SHRIMATI KANAK MUKHERJEE:
Madam Vice-Chairman, what I waS
.saying was that please let me express
first of all that we are all equally con-
cerneq with the honour and chastity
cf women as other Members are, and
there must not be any trading with the
honour and chastity of women, that
we must see. Now about this incident
of Birbhum, as I said, it is baseless
on the ground that we have just re-
ceived one mass petition signed by
‘84....

MISS SAROJ KHAPARDX: We have

also received..(Interruptions), These
are all baseless. (Interruptions). The
base is not baseless. All the facts and
figures they have given.

ot TR fqg (ST wW_wW) ¢
T IR ATH WET E
3 P.M.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA). This is not pro-
per. (Interruptions). Saroj, please co-
eperate. Please sit down. I only want
to say that we have wasted a lot of
record. T have stopped recording. No-
I think we should finish it in twoO
minutes and conclude it. Please do
not interrupt.

SHR1 DIPEN GHOSH (West
Bengal): As if they are telling the
truth, .

MISS SAROJ KHAPARDE: We are
saying the truth,

SHRI DIPEN GHOSH: We know
‘better.
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MISs SAROJ KHAPARDE: You go
personally and see the people and
come and then mention it in the
House. Do not talk baseless, nonsense
in the House.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): WMiss Saroj,
please sit down. Nothing will go on
record. 1 have stopped recording.. No-
thing is going on recerd. Please sit
down,

SHRI RAMESHWAR SINGH:#%*

SHRI DIPEN GHOSH:##*

MISS SAROJ KHAPARDE:#*##

SHRIMATI USHA MALHOTRA
(Himachal Pradesh):%#%#

SHRIMATI MONIKA DAS: #**

SHRI HAREKRUSHNA MALLICK:
(OriSSa) ¢ Hesien

SHRy LAXMI NARAIN (Delhi):*%*

st TRwEe fag : AU iz
TE ST TgA A Ao

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Yes, Mr.
Rameshwar Singh., Please sit down,
I have not given permission to any-
body to speak except Mr. Rameshwar
Singh. You must co-operate. 1 have
already asked Mr. Rameshwar Singh
to raise a point of order. He has taken
my permission. I have called him.
(Interruptions). We cannot manage to
conduct any business in this manner. ’
Please, there must be some system.
(Interruptions).

SHRIMATI MONIKA DAS (Karnat-
ka) e

MISS SAROJ KHAPARDE: *#* |
SHRI HAREKRUSHNA MALLICK:

ik

sft TR fag I L L
ESIECEESRE U e o

#44Not Recorded,
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THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Please sit down.

1 told you, Mr. Rameshwar Singh is
raising a point of ordeg, Listen to him
and then say what you have {o say.

DR. RAFIQ ZAKARIA (Maharash-

tra): His point of order will create
more disorder.
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1 ] Translation in Arabic seript.

some parts of West Bengal |
FMA AAT IS FAT TG
qrgar g F...  (s=Eum)

' SHRI LAXMI NARAIN: We want t0
run the Government and save the

country. FTHIL 98T TAAHE T
a’rga‘rg,ﬁtvafmg@a‘/%? gfe
- “ .

SHRI P. N. SUKUL: This is no point.
of order,

THE VICE-CHAIRMAN {SHRIMATT.
MARGARET ALVA): You have not.
hearg him. Please listen to him.

Tro THF FFAAT © L,
T Argar § f& oW m 735
T | '
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(zen) !
THE MINISTER OF PARLIAMEN'
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA-
SINGH): I am sorry, this is not a
point of order. Let him formulate his:
point of order. Where is the pomt of
order (Interruptions). S ‘»'

e T T
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DR. RAFIQ ZAKARIA: We rae not

prepared to listen to his sermons.

st weW: qme : § ARl
FAN T FETE ... (samum)
W AW S A A FSET ST
$ .. (cwmaw) AT AE AROOH
T gad ®E AT TR fRATE L
(zama=)
DR RAFIQ ZAKARIA: You should

not have allowed this point of order.

(Interrupticns).

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA). You can’t tell
me what I should do or should not
do. 1If each Member stands up and
advises as to what I should do or what
1 should not do, the House cannot be
managed. 1 request the Members to

.cooperate. FPlease sit down. We have

already wasted one hour on this issue.
(Interruptions).

DR. RAFIQ ZAKARIA: Is it a point

of order?

sy TRy g FFEOAT
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DR. RAFIQ ZAKARIA: This is

reflection on our Minister. You mus
expunge it from the record.
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SHRIMATI KANAK MUKHERJEE:
Madam, this is a mass petition signed
by 84 men and women irrespective of
caste and creed, Hindus, Muslims,
Communists and even Congress-I, that
the allegation of mass rape on women
is absolutely baseless, concocted and
politically motivated story against the
CPI(M) in West Bengal. That means
story of mass rape of women is abso-
lutely false, cooked up. .. (Interrup-
tions).

THE VICE-CHAIRMAN (SHRIMA'I:I
MARGARET ALVA): Please listen to
her. How can you stop a Member
from making her submission? When
you were speaking, you did not want
them to disturb you, Saroj.

SHRIMATI KANAK MUKHERJEE:
With your kind permission I want to
lay it on the Table of the House. This
is an investigation report of the news-
paper called “BASUMATI” and the
reporters were women, one of them
by name Saraswati Sarkar.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): No, it cannot be
laig on the Table; it cannot be allowed
to be laid on the Table.

SHRIMATI KANAK MUKHERJEE:
The report says actually the dispute
was between one Nurul Hussain, the
gram  panchayat member, and a
jathedar and the share-croppers. There
was no connection with women, So I
request Members, don’t make politi-
cal use of any such concocted story. ..
(Interruptions).

SHRIMATI PRATIBHA SINGH
(Bihat)' Mr. Jyoti Basu should resign.

Nagar Haveli and Chandigarh
Repeal) Bill, 1983
SHRI DIPEN GHOSH: If Mr. Jyoti
Basu resigns, who wil] listen {p your
stories. . . (Interruptions).

SHRIMATI KANAK MUKHERJEE:
I want to lay this on the Table. . .

THE VICE-CHAIRMAN (SHRIMATTI
MARGARET ALVA): No, no, 1 will
not allow it. The matter is now closed,
We go to the next item.

THE LEPERS (DELHI, ANDAMAN

AND NICOBAR ISLANDS, LAKSHA-

DWEEP, DADAR AND NAGAR

HAVELI AND CHANDIGARH RE-
PAEL) BILL, 1983

THE MINISTER OF HEALTH AND-

FAMILY WELFARE (SHRI B.

SHANKARANAND): Madam Vice-.

Chairman, I beg to move—

“That the Bill to provide for the
repeal of the Lepers Act, 1898, as
in force in the Union territories of
Delhi, Andaman and Nicobar Islands,
Lakshadweep, Dadar ang Nagar
Haveli and Chandigarh, ag passed

by the Lok Sabha, be taken into

consideration.”

The House is aware that in the month-
of April 1 had laig on the Table of the:

House a statement containing the de-
cisions of the Government
Working  Group to formulate a
strategy for the eradication of leprosy

from our country and according to-

that decision the present: Bill to repeal

the Lepers Act 1898, in its applica--

tion to the Union Territories without
legislatureg is brought before the House

for consideration and passing. . . In-.

terruptions).

THE VICE—CHAIRMAN (SHRIMAT!
MARGARET ALVA): I would request
Hon'ble Members to carry on their

conversation outside the House in the
Lobby.

SHRI B. SHANKARANAND:- The
Lepers’ Act 1898 was enacted on the

basis of the then prevailing knowledge-

on fhe-

P



